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LEGISLATIVE ASSEMBLY. 

WE, the undersigned, Members of the Select 
'Committee to whioh the Bill further to amend 
the Indian Tariff Aot, 1894, for certain purposes, 
was referred have considered the Bill and have 

. new the hon~ur to lubmit this our Report, with 
the Bill as amended by us annexed thereto. 

2. We have carefully examined the statistical 
material on which the duties proposed in the 
various items in the Sohedule are based and have 
satisfied ourselves that, generally speaking, those 
duties ha ve been 80 fixed &s adequately and 

-$quite.bly to secure the objects aimed at by 
the Rill, with due regard to the interests of the 
consumer. 

We have however, omitted Bub·head (2) of the 
new item No. 184:·A dealt with by item 18 of 
the Sohedule, beoause, in respeot of t~e artioles 
speoifled therein, whioh are articles WIdely used 
by the poorer clu8es, we are not satisfied that 
the oiroumstances justify the increase of duty 
proposed; 

NEW DELHI, 

PAe 3td FebruCU'1/, 1934. 

In item 8 of the Schedule, in the item'rel'tiDi 
to soap, we have inserted qualifying words aimed 
at reduoing tho risk of the better qualities of 
90ap being imported in sma.ll plain bars with 
the object of seouring the benefit of the lower 
of the two rates of duty. 

The small amendments in item 21 of the 
Schedule, and in item 238·C dealt with by item 
31 of the Schedule, merely clarify the intention 
of the draft. In item 238-B, dealt with in item 
31 of the Schedule, a change has been made 
for the purpose of exempting from duty felt 
and. fabrics made of shoddy or waste wool. The 
amendment in olause 3 of the Bill merely corrects 
a clerical error. 

3. The Bill was published in the Gazette of 
India, dated the 30th December, 1933. 

4. We think that the Bill has not been 
so altered R.P to require re-publication, and we 
recommend t,hat it be pa88ed as now amended. 

B, L, MITTER. 
J. W. BHORE. 
F. NOYCE. 

*B. DAB. 
*S. C. MITRA. 
*ZIA UDDIN AHMAD. 
*A. H. GHUZNAVI. 
BHAl I~ARMANAND. 
F. X. DESOUZA. 

*SATISH CH. SEN. 
*RAMESHWAR PRASAD BAGI.A. 
*,J. RAMSAY SCOTT. 
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MINUTES OF DISSENT. 
In clause 31 of the Bill the phrase .. woollen 

piece goods " is now altered to .. woollen fabrics " 
and woollen fabrics made of waste wool and shoddy 
are excluded from the operation of the specific 
duty of RI. 1·2·0 per lb. 

The alterations proposed are a direct invitation 
to importers to flood the Indian market with 
fabrics made from reworked woollen fibre, which 
in our opinion is not in the btlBt interests of the 
consumer. Fwther these fabrics already so 
strongly compete as to threaten the complete 
disappearance from the market of the more 
durable materials m!Ulufactured by the indigenous 
industry from Indian wools. 

In many previous tariffs it u.ppea.rs to have been 
an article of faith tha.t woollens could bear .. 
heavier duty than cotton goods. Now, however 
cottons a.nd silks are on the higher level it has 
be~, decided that fabrios composed of cotton and 
wool should be olassified as "Woollens". Under 
the claASmcation now proposed suoh mixtures of 
ootton and wool containing up to 89 per oent. of 
cotton will he admitted as woollens at a duty 
of 35 per cent. as against a duty of 50 per oent. 
in the case of cotton fahrics. With regard to 
Japan such imports might so develop lUI to defeat 
the Indo.Japanese agreements on tho ootton 
quota. 

J. RAMSAY SCOTT. 
RAMESHWAR PRASAD BAGLA. 
SATISH CH. SEN. 

oZatIM 18 oj the BcMilule 01 tAt Bill. 
We are oppoaed to the omission of .. Domestio of the present annual output (namely, goods 

hollow-ware 'e1ic." from item No. 184A. There ~s worth 4llakhs) being multiplied about four times 
a growing manufacture of this kind of enamelled if the protection a s proposed in the original Bill 
iron-ware in the country which deeerves to be were to be given. The statement made that these 
encouraged and protected. On the statement articles are largely used by the poorer c1aesea is 
made on behalf of Government in the Select not correct so far as .e know. 
Committee there appears to be every prospect 

N:.w DBLHI, 

February, 3nl, 1934. 

BATISH CH. SEN. 
RAMESHWAR PRASAD BAGLA. 
J. RAMSAY SCOTT. 

We regret to observe that it was not open to Report and subsequent explanations, we feel 
us in the Seleot Committee to suggest enhance- there are oases of many other smaller industries 
ment of tariff or include in the Bill new articles "which require further detailed examination &t 
which it is our supreme duty to extend protection .. the h&nds of the Government of India. in order 
to under the Safeguarding of Industries Act. to save them from extinction. Some of us on 
We. are of the opinion that the Sheet Glass In- the Committee were unable to recommend inclu-
dustry, the Window Glass Industry, and the sion of enamel hollow·wares and basins as the 
Lantern Industry, in particular, uught to have data 8upplied to us were not suf\icient nor con-
reoeived & certain amount of protection under vinoing. We would therefore urge on the Govern-
this Bill. From tho} statistics placed at our ment to examine all these cases in greater detail 
dispoaal &8 contained in the Mathai-Meek and bring out a supplementary Bill at. an e&rly 

dAte. 
B. DAB. 
S. C. MITRA. 

NEW DELHI, 
RAMESHWAR PRASAD BAGLA. 

PM 6t1& Fehruary, 1934. 
I associate myself with this note except in 80 far as it relates to enamel hollow·wares and 

basins about which I have already sent my note. 

Admittedly the present Bill has not been con· 
ceived to provide substant.ive protection to Indian 
industries on the principle of discriminating 
protection. So the question of adequa<,yof tbe 
duty is not a relevant issue here. This Bill is for 
affording a temporary Rhelter to industries which. 
have been affected by abnormal cpmpctition and 
an attempt has been made to restore, as far as 
possible, the competitive conditions existing in 
1930·31 when there WaB no c()mplaint of unfair 
or abnormal competition. The question of giving 
sufficient protcetion to indigenous industries, I 
understand, w~ll be taken up very ~oon. 

I do not think that the industries that can 
claim of protcction under the 8af{'guarding of 
Industries Act havc been exhaustively dealt with 

SATISB CR. SEN. 

in this Bill. Many smaller iI!duatries require suoh 
protection and I hope those cases will be taken 
up immediately. 

On the analogy of a provision in the Wheat 
Import Duty Act a plea was made for exemption 
of contracts prior to the iutroduction of thill Bill, 
on th\l 2211d December, 1933, from the seope of 
tMB Bill; but trus cannot be conceded beC'aufIe it 
will greatly nullify the effect of this Bill for some-
time to come. It cannot certainly be denied that 
the importing merchants will be involved in 
great hardship and loss and the Assembly may 
consider only the case of the goods that have 
already rea ched Indian shores and are now in the 
Customs' Ware-bouses. 

S. C. MITRA. 
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W'e signed the report with the following 
reservations :-

The duty imposed under this Bill is neither 
a' protective duty Dor a revenue duty but is 
intended to create the same competitive condi-
tions BS oxiBted in 1930-81. In other words it 
is intended to restore the prices of manufaotured 
articles to the level of 1980-81. Noargwnent is 
given for choosing this year as the year of 
reference. It is an admitted fact that the prices 
of agricultural products have fallen much lower 
thli.u the prices of manufactured articles, and 
any attempt by the Government to raise the 
price level of manufactured articles ignoring 
the price level of agricultural products will 
further aggravate the economic depression. The 
real problem before India is to raise the price 
level of agricultural products. This Bill is in 
reality the first instalment of toll which the 
pElDple of Indili.· have to pay for maintaining the 
Rupee at an uneconomic high value. Had ratio 
been reduced to Is. 4d. the taxes would have 
been redueed by 121 per cent. 

We are strongly in favour of the protection of 
an Indian industry provided that:-

(a) The duty is sufficiently high to protect 
such industry effectively. 

(b) The protection is given for & limited 
period and after that the industry 
should be able to stand on ita own 
legs. The protective duty is really a 
tax on tho consumers, and it is un-
fair to tax consumers indefhlitely. 

(0) It is the duty of the Government to 
make sure at the outset and through-
out the period of protection that the 
working classes and poorer people 
generally would be benefited by it. 

(d) The industry should be in a position to 
supply almost entirely the require-
ments of thc country otherwise the 
burden of taxation will fall on the 
consumers, the prices being regulated 
by the price of imported ta'Xed articles. 

We understand tht\t the Government in t,he 
near future is likely to impose some duty on 
some of these articios in consequence of Indo-
Japanese Agreement and it is undesirable to 
change the incidence of taxation in course of a 
few weeks. 

We draw special attention to two items for 
reasons given hereafter: 

(1) Ho.iery.-The duty on hosiery is said to 
be both protective and equalising. The Tariff 
Board has made special enquiries about the 
hosiery industry and it is unfair to the Legisla-
ture and the public to discuss the merit of the 
duty hefore the publication of the report. It 
is difficult for us to form a just, estimate of the 
riva.l claims without t,he benefit of the material 
collected by the Tariff Board. The du.nga' of 
duty has abnormally affected tho trade of the 
country, which is evident from enormo~s num-
ber of telegrams and deputations, WhICh the 
Government and members of legislature are 
receiving from all quarters of India. We have 
61 serious apprehension that frequent changes in 
the imposition of. new taxes at abnormal times 
will upset the equilibrium of trade Rnd make 
the Indian husinessman very nervolls in putting 
his capital in trade. The trade will cease to he 
conducted on sound business lines and will tend 
to become a mere speculation and gambill. 

From the figures supplied to us, it appears 
that Indian production ha.s been steadily in-
oreasing durihg the last t,hree years I It has 
risen from t million to three quarter million. 
The total import in the year 1930-81, was 2'18 

3 

million and it has now risen to 2'62 million, 
but it h!i.s fallen by 1/8 miHion in comparison 
with thE' figures of 1(129-30. The increase in 
bome productioll during the last three years is 
50 per cent. and the increase in imported article 
is only 20 per cent. 

Weare of opinion that, hosiery should be re-
moved altogether from this Bill and it, should be 
considered separately after the publicatio~ of 
the Tariff Heport. We should then be lD. a 
position to discuss. the problem f~om ~he pOlD~ 
of view of protectlon of the hOSIery mdustry, 
and impose the adequate duty, if necessary. 

The representatives of the Hosiery Industry 
have represented -to us by telegrams Bn.d depu-
tations that this industry oannot effectIvely be 
safeguarded unless the duty; of Re. I per lb. is 
imposed on underwear. ThIS duty of Ue. 1 per 
lb. works up to 114 per cent. ad fJa70Tem or Re. 
2/6 per dozen o.nd consequently the proposed 
duty of Rs. 1/8 per dozen or 25 per cent.. ad 
"alorem, whichever is highest cannot eRectlvely 
protect the home indu8\ry and oonsequently the 
prices will be controll.d by the godown prices of 
imported articles, and the entire hurden of tax&-
tion will fall on the consumers. We are, 
therefo!'6, of opinion that in these days of de-
pression n.nd low prices of agrienlturRl productl, 
it is unfair to impose this additional tax on the 
poor pflopte, The duty on hosiery i~ ~ p. 
oent. and with 25 per cent. sureharge It II now 
25 per cent. Under new Tariff, the duty for 
different sides win be raised from 25 per cent, 
to 267 per cent. with an average of 67 per cent, 
lid vBlorem. It wilJ be higher on those gooda-. 
used by t.he poorer people ·and lower on high, 
class goods used by wealthier 0la8ses. 

We consider that 8udden rair,ing of custom. 
duty from 25 to 67 per cent. ad valoTem, having-
no value as a necess~ry protection, is unjustifi. 
able. The Government ha.ve imposed 111 dwt~ of" 
50 per cent. on piecegoods, and in our opinIon. 
we should not go beyond this figure. 

The average ~ 50 per cent. ad valorem will 
be equivalent to 25 per cent. ad valorem or Re. 
I a dozen whichever is highest. 

The member representing Burma claimed 
entire exemption from speciAc duty, fOr t~ 
following reasons:-

1. Burma is likely to be separated troa.-
India very soon. 

2. The industry. does not exist in "Burma at· 
all, the question of restoration of 
previolls competitive conditions doee. 
not Brise. 

(9) Whale and Fi.h OiI.-This duty is 
imposed for the protection of vegetable 
Ghee which is manufactured chiefly by 
Uniliever CompallY,' from groundnut oil by 
t.he process of hydrogenation. The Company 
is not 0. losing concern. Its shares are quoted 
at a premium. It is a misnomer to designate 
groundnut oil as Ghee. It should be trea~ed 88 
oil and We should not encourage adulteratIOn of 
Ghee by giving spec:al protection to a substance 
which is used as adulterant. The poor people use 
oil in place of Ghee but hydrogenated oil ia 
used only 8S an adulterant of Ghee. We are, 
therefore, strongly of opi';lion that whale oil 
should be omitted from thIs list. and the CB8e 
of hydrogenAted groundnut oil kpown as vege-
table Ghefl &hould be tnke.n up sep81'Btely. n 
is an industrY which we should dillCourage by 
imposing excise duty. 

ZIAUDDTN AHMAD. 
S. C. MITRA. 



1 regret te add a note of dissent 1108 regards 
:the conclusions o.rrived at by the Select Com· 
mittee in respect of ~he speci~c du~ to be 
imposed on imported cotton hOSIery (Clause 6, 
Item 43 D) on, amongst others, the following 
groullds:-

1. I gather thu.t the Government intends to 
bring in a more ('.ornprebe~siv~ Bill. at once 
dealing with all cotton t(1)(tl.les lIlcludmg. cot~n 
hOBi(~r'y. l'hat b~.ing 80 pIecemeal l.eglslatl<?n 
affecting cotton hosiery under the present RIll 
stands self·condemned. Attempts at frequent 
changes in the tariff rates at abnornlal times 
like the present cannot· be too stNngly condemn· 
cd. 'rhe equilibrium of trade is certain to be 
disturbed nnd Indiun capita) will fight shy of 
.foreign trade. 

2. With regard to all the articles in respeot 
()f which a duty is sought to be imposed and 
pnrticultlrly as regards Cotton Hoaiery, I have 

.been much handicapped on account of the non· 
publication of the report of· the Tariff Board 
,which is said to have 'made special enquiries 
about them. It is difficult for me to form a 
'juat estimate of the rival claims without the 
benefit of the materials collected by the Tariff 
BOlU'd. 'rhe change of duty has abnormally 
affected the t,rad(' of the country, which is 
evident from the enormous number of telegrams 
'und ,lepututiolls. which the ODvernment. and 
'llIernbl~rs of the legislature have rpceived frOTI). 
'all quarters of India. . ' 

8. l'he duty imposed under this Bill is said 
to be neither protective in character nor i8 it 
intendfld for raising the revenue but is designed, 
'it is stated, to ere ate the same competitive con· 
ditions us existed in 1030·81 in respect of the 
articles covered by the Bill, In other words it 
.is intended to restore tbe level of prices of the 
manuflletured articles to that ruling in 1980·81. 
It appeal'S to me to be an impossible feat and 
.certainly not capable of attainment through the 
amount of the duty proposed to be imposed. 
Furt,her any attempt by the Oovernment to 
rais(~ the price level of manufactured articles 
'ignoring altog<'ther the price level of IIgricultural 
products. will undo\btedly aggravate the econo· 
mic depre8sion. 
.. 4. From the figure!! available to me, it appears 
that the InditUl production of cotton hosiery 
has been steadily increasing during the IBSt three 
years. It has in foot risen !rom t ~illion to i 
million dozens. The total Import lD the year 
1930.31 was 2·18 million dozens which has since 
rillen to 2'62 million dozens, i.e., by about i 
million dozens. But if thesfl figures are corn· 
pared with those of 1929·30 it will be found. t~at 

. foreign import has fallen .by abou~ i mtlhon 
dozen!!. There hUll bflcn aD mcrease m the home 
production during the last 3 years of 88 per 
oent. and in imported articles of about 20 per 
cent. during the same period. I am, therefore, 
of opinion that hosiflry should be remov~ al~. 
gather from this Bill and after the pubheatlon 
of th~ Report of the Tariil Boa.rd be included in 
the more comprehensive measure about te be 
introduced. . 

5. I further find from the figures supplied 
that during the last three years, there haa been 
a steady dive1'8ion of cotton hosie~ trade from 
Europe and America to .Japan, while the total 
import of 2·94 million dozens of cotton under· 
.vests from abroad still holds the record. 
Whether the ~e8ent or the contemplated more 
comprehensive Bill will have the ~ect of reate!. 
ing the Continental or. the Amencan trade. m 
ebtton hosiery to the detriment of Japan remlUlll 
to bQ,. seen. 

The .Sth February, 193'. 
M371JI-AD 

6. The information SO far available to· the 
members of the Select Committee fails to OOli· 
vince me that:-

(a) The hosiery industry is an established 
one in the country; . 

(b) It is face to face with unfair competi-
tion; 

(c) 'l'he protection temporarily accorded to 
it under the present Bill will enable it 
to stlWd on its own legs and meet the 
requirements of the country within a 
reBSOnably limited period of time. 

7. The representatives of the Hoaie1'1 
industry have communica.t.ed by telegra.ma and 
deputati<>ns that this industry ca.nnot efiective1y 
be aafeguarded unless the duty of &. 1 pel' Jb 
is imposed on underwear. l'rus duty of lw. 1 
per lb. works up to 114 per cent. ad valorem 
or Rs. 2·6·0 per dozell and consequently th4!l 
proposed duty of Re. 1-8·0 per dozen or 25 per 
cent. ad valorem, whichever is higher, cannot 
effectively protect the home industry, but will 
undoubtedly tend to ra.isethe prices for t.he 
consumers. The average duty suggested works 
out at 67 per cent. ad valorem. I am there. 
fore of the opinion that the Budden rise of 
customs duty from 25 per cent .. to 67 per cent. 
ad valorem without the elaim of adequate pro· 
tection is unjustifiable. Even if the findings 
of the 'l'ariff Board Report as regards cotton 
hosiery justify 8 further levy, a duty of 50 pel' 
cent. as on piecegoods IWd .no more should meet 
the circuIDstancM of the CBse. 

8. The Bill therefore does not afford sufficient 
protection clamoured for by the Indiu.n hosiery 
mQ,Ilufaoturers: it raisl~s unusually the prioe £01' 
the consumers: and it dislocates a well organised 
·trade wbich is penalised to the ext,ent that thtl 
('UmlUmers are unable to pay t,his added duty. 

9. Why ~n cotton hosiery imports were 
included within the present Bill at the fRg end 
of the last ~ssion of the Assembly, when the 
introduction of a more comprehensiv~ Rill for 
ull llotton textiles must have a.1readJ been in 
the contemplation of the Government. It may 
be difficult, under the circurru.tanOGR, notwith· 
flto.nding the disclaimer on the part of the 
Government that these duties are not for 
revenue purposes, to resist the oonolusi()ntha.t 
it is intended t.o meet the financial exigencies 
of the Government. 

10. 1 therefore submit that. in view of the 
comprehb.J.lJive legislation about to be introduced 
in the Assembly on the Textiles as a whole, the 
proposals as regards Cotton Hosiery in the pre-
sent Bill should be dropped IItlld adequate 
provision should be made in the new com pre· 
heD8ive Bill for the protection of the hosiery 
indutrv if it is justified by.the findings of the 
Tariff Board. As the imposition, it it stated, 
is not intended for revenue purposes and as r. 
short delay of two months ca.nnot possibly make 
a.ny real difference to the indigenous hosiery 
manufacturers who will takeaometime to put. 
their houses ill order, this is the plait) nnd 
obvious cOurse to adopt. in t.he interest of the 
consumers, the trade1'8 and t.he manufacturers 
alike, 

11. Finally, I am also of the view that nsh 
oil and whale oil, hmrdened or hydrogenated 
(Clause 1, Item No. Ss.) and 'DcftReetic Earthen-
ware, China and poroelain (Clau8e No, 22, Item 
No. 191A) lilhould £Jso be excluded from the pur-
view of the present Bill. . 

A.. H. GRUZNA VI. 
. ' 

I 
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[As J.KU'DIID BY THII SELJlCl'r COIUIITTU.) 

(The _0""" prllated la Italloe hdt ... te 1Jae 
.... admeats .1lgg.~ted by t.he CO .. -

~t ...... ) 

... . 
BILL 

...... ' to· cmaettd lite 1Mia" 'l'.ariJJ Aer. 1_ 
lor. oena... pu~pt»U. 

WH'ERlrA!'I it ill expedient further to aJlend the 
Indian Teriff Act, 1894, for the ~ herein. vm of ll~ 
.after appearing; It is hereby enacted &8 follows :-

. 1. (1) This Act may be oallt:d the Indian 
Short title and com- Tari1f ~endmt!nt) Act, 

mencement. 1934. 
(2) It shall come into force on such date as the 

Qovernor General in Council may, by notification 
i,lthe Gazette of India, appoint in this behalf. 

I. The amendments apecified in the Schedule 
Amendment of Sche- tQ this Act shall be made 

dule II, Act VllI of in the Se(~ond Schedule 
J894. to tho Indian Taritf Act, 

1894. VIUot 18t4. 
8. NotwithstandiDg anytbing contained in 

Bar of ope1"&tion of 
section 4, Indian Fj"ance 
.Acl" 1931, and lection 4, 
Indian Join. lice (SuPl'l .. 
mentary and Extending) 
Act, 1931. 

scction 4 of the Indian 
Fina.nce Act, 1931, the 
additioJl&l duty impgeed 
by that IIt'ction of thaJI 
Act shall not be levied 
or collected on any 
article chargeahle with 

duty under Item No. 45A of the Second 8chedule 
to the Indian Tariff Act, 1894, as amended by vmo, leu 
section 2 of thitl Act, and notwith.standing • 
anytMng contained in section 4 of the Indian 
Pinance (Supplementary and Extending) Act, 
1931, the additional duties imposed by that 
.section of that Act lIhall not be levied or collected 
~. any article chargeable with duty under Item 
No. 33, 35A, 41B, 4IC, 42AA, 43D, 4SA, 450. 
46D, 45E, 0" 141B •• ofthe &oond Schedule to 
the Indian Tariff Act, 1894, a. amended by section vm of II ... 
2 of this Aot. . 
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THE SCHEDULE. 

(See 8ection 2.) • 
Atnendment8 to the Second Sohed1Ue to the I'lldiem 

Tari!! Act, 1894. 
1. After tbe beading .. OTHER FOOD AND 

DRINK ", and before Item No. 34, the follow.iDg 
item shall be inserted. na.mely :-

.. II \ FIB. orr. and wule oU, b&rdeDI(.! I j' 
or brdroI-t04. • . Otrt. 10 0 0 .. 

I 

2. After Item No. 35 the following item sball be 
iDaerted. na.mely :- . 

"au ! SUOU'IWIDY • • j Otrt. /10 8 0 ,. 

3. In Item No. 41B. in the entry in tbe fourth 
oolumn. for the words and figures .. 20 per oent. 
or 4 anna8 " the worda and figaree .. 25 per cent. 
or 6 aDll&8 .. shall be substituted. 

4. In Item No. 410. in the entry in the fourth 
oolumn. for the words and figures " 20 per cent. 
or 2 ann&a" the 'Words and figures .. 25 per cent. 
or 3 &Dnas " shaH be substituted. 

5. After the beading "CHEMIC~, DRUGS 
AN!) MEDICINES ", and before Item No. 42B. 
the following item shall be inIIe~, namely :-
.. d.A..l BUVT OInlllOu.a, Ute 

foUowtna, D&me\l' :-
(1) Alum (ammoul& .... 11 NloNm 21> per _to or OM 

alum. potaahalum rupee ud U 
&all IIOIla alum). UIIIII per cW't •• 

wblcbeYer .. 
hlIim. 

(2) lfaplllum lUI· ..... ...,"" 25 per _to or ODe 
pbate or hydrated rupee and foar 
_lIIlllllum lui· aDnal per cW't., 
pbata. wblehever III 

blaher ... 

6. After Item No. 430 the following item 
.ball Le inser .... ed. na.mely :-

"1oID I 00'17011' BOIIJIRY. tile 
followllli. nallllily :-

(1) Uncletvellta 

(2) 80ckl &114 Rook-
lAp. 

.... 11 __ Z5 per .n. ot 
ODe rupee u4 
elllh~ &noaa per 
d~ wbIcbeYer 
II~. 

7. In Item No. 45A, for the figures .. 35 ", iD 
the proviso to the entry in the second column and 
in both places where they occur in the fourth 
oolumn, the figures "50" shall be substituted. 

8. After th& heading •• MISCELLANEOUA .' 
and before Item No. 46, the foUowiDg itema sball 
be warted, namely:-

GLASI ow.... AXD 
OHllllr'lYi for lampe ancllaDt ___ 

(1) Globel for hur- .... 11..,.,.. 16 per cent. or '. 
rlcue JanterDi. annal aDd III 

plea per dOlllllll 
whichever II 
b1aber. 

(2) Other a10bel and All....... lUi per _to 01 
chilllDcya haylDg three &11II1II per 
:f.r::.t:-:l := ~~r:ber~bloh-
ODC lIIeb. 

P &111'1'1, coloura and 
palDt.er'1 matarllla, 
the foliowlDg, 
namel, :-

(1) JI.ed Iaad., re4ueec1. 
dtJ. 



• 
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(t) Wblt. lead, ._. A ... I ...... !&1IH_t •• In 
IDe ..... t aDd reo I'1Ipeft &8d twem 
doc"" ell)' rn &1111&1 v.t ewt.. 
IUClllt. . Yblchevu II hIaIMr. 

(8) ZlDc white, .-U· A' .,.,.,.. IG pft' e.ut. rn' tIa 
IDe, moIIt. rvpr~ per 0 lit. 

wbk-be"er II 
hlaber. 

(!l Zblo "hlt~ n· .All .,.,.,.. t6 per ClIlt. or 
ucod, ell)' or molA. four mpe •• Dd I lOur Dllae per 

cwt., wbicb .... 

.. - Bon, IIoaRhoid &Dd I III b1ch:«. 
lallllell)'- ! 

(1) t:J~1II ban Q/ Owt. , 0 0 
• CII.n .. 

fN*IIII '" *"'tIAI. 
(I) other IOltI Owt, e 8 0" 

9. In Item No. 88, the worda and bracket. 
•• alum (namely, potash alum. soda alum aDd 
ammonia alum) .. shall be omitted. 

~ 
10. In Item No. 93, the words .. reduced dry 

red lead and white lead, moist white It''.ad, reduced 
dry zinc white and moiBt zino white" shall be 
omitted. 

ll. In Item No. 94, after the words" GUll 
.AlVD GI.ASSW ABE" tile worda .. nO.t othenvi8e 
IIpecitit:q, and" EhaII be inserted, and the worda, 
flgures and brarkets '~all 80rta exccpt g1aeI ::,r1ell ar.d beads and false pearls (8U No. 131) .. 

be omitted . 

12. In Item No. 100. after the word " Hosiery " 
the words .. not othenritse specified" at. .. 1l be 
inserted. 

13. In Item No. 118, to tbe word "SOAP" 
the worda II not otherwiae Bpeoified" shall be 
added. 

14:. For Item No. 141B the following item IhaU 
• be lIubBtituted. namely :-

"UIB u .... " CJrDnO~. tho toDowIDa. 
namely:-

Kapeelum cblodd. 

15. In Item No. 157. the warda If and IUgar. 
CIUld,. .. sh&ll be omitted. 

16: In Item No. 168,-

«(I) the words and brackets .. {other than 
{entB of not mcre than nine yarde in 
length) .. shall be omitted ; 

(b) in sub·head (a), after the word" pieCf!'ll'''' 
the "'ords and brackets .. (uther than 
fente of not more than nine yard. in 
leogt h) " shall be inserted ; and 

(c) in suh·head (1)), after the word If othen " 
the word..! .. inoluding rotton fents not 
"the~ lpecified~' shall be inaerted • 

. 17l In Ite1!l No. 175, after the worda .. whale 
oil .. the worda U not otb~ specified" Ib8.l1 be 
added. 

:., 



18.. Mtor Item No. 18'. the follo1lieg item ehaU 
lIejns~. namely ;-

!O UU B~A"IIL1.IID tllOW· 
, .UII, tlJe(oUo,,1Dc. 
~ly:-
•• IIP·boarI1a , 

• 

I 

10 per _to or fDnr 1 10 
aDd a ball anllal ... ' 
)In Iqllare 'out, I •• t. 
wWohe .. 1J hI&Mi., 

• • J • 
• 

19. In Item No. 186, to lub..item. (~)~' the 
word~ "a.nd the fittings thereof" the wordt 
.. bllt uoillding electrioal earth.mware and 
poroelain otherwil1e specified " shaU. be added. 

20. After Item No. 186. the following item ahaI.l 
be inserted, na.m~ly :-

!I 180.4 BLlIIO'I'IlIOAL .A .... I .""',Utl A!u)PQ"'. 
LAIN. tile toUowtna. 
namely:-
'allD.~h.t.-orl.1 
6"~klo. IIRcllLlr,I OONeaux Of Pia· 
tYIM. oet ~1Iar· 
wIae I,JooUled- I 
(0 atted • • 'I SO pet' cent. or 20 

e1lhteen annal per 
, per dnsMl. which· cent. I ever II bllbor. I 

<it) oet att. .! SO lJf'r cent. or 10 
fourteen anna. per 

'\ pe, r dozen. whlcb· eent. 
etor II blallM. I . 

(6) Two·".,. ol_tiI 80 pcr cent. or tour I • 
, annal per 1!I'01l 01 1'8. 

pAIl'll. whichever II cent, 
hliber, 

eel 8paclD,luula' 80 per oent. or two I 20 
tore. annal per 1_. I per 

(eI) CelUn, 1"0lOI-

(i) lUted 

e.) .Jolnt·box cut· 
outa-

bliher. wbloheverlJ 'I ~ 

80 pet' cent. or ton I' 10 
annal per dOlen, per 
Wblcbover Ia hi&her. cent. 

1& pel' QIInt. or .tah' _. 
annal por dOWD, per 
whlcbever I, hi&her. ceo •• 

• _perlled.or"" • J:f: I aDD.U per dOlleIl, 
whIob_1a hicher. 

• ' 80 per ceot. or IIx I aDna. per dozen. 
wb1oll,ever ,IJ hi&hef. :r I .. · .. 

~. , 
at. After Item No. 189, the following item abaIl 
_~. na.mcly :-

"111.4 I Pol 11IIft, oolourl aDd I painter'. materiak, 
tbetoUowiDa,na~1 
1,.:-
(11 Red 111&4, pn. :.. _ .... GIl 

aloe dry, lIloolae I B.a. "·12.0 per owt •• 
molataod re4U11ed: wblchn'er III bIaber. 
molat.. I 

(2) White IAdol 80 ]lilt cea.. or 
PDuIDe drJ. I Jla.1·ll00 per q'ft •• 

I wblobewr III blabfr. 

(8) Zilla 'IfbIte, \' 10 per _to or JI.a. II .-... .". '~~= wWobeftl 
(4) PcoWt, otbel', 

1OI'tI. ooIound,! 
moIA- . 

I 
(f) 1,,_ ....... ! 
of lib. or over. ~ 10 per oeDt. or 

".a.&Op ... ;. 
wblllbolrer" IllPer. 

t 
. 10 

per 
Mat. 

I .... 

.. I ••• per 
_to 

to 
per 

eerat; 

10 
~ 

• 



22. After Item No. 191. the followinS item ah-Jl 
be inserted, namely :-

H lilA DoInrmtl UHII' 
•• w"... ChlDa 
aad ,',.roel&lu, tbe 
tollo" ...... _ •• 
Iy ;-

(a) OUIll 80 per est. or teu 10 
au un per doltu. 
whlrbevel II hl&her. a:. 

(&) hueen • 80 per ~"t. or live !II 
&lIUaI ~ dflleJl, 
whichever" hfaher. =t. 

(0) Tea.pot. 80 per eeut. or three !II 
lUpetl per doren, 
w hlcbevet Ia blaher. 

pI!r 
eent. 

(If) 8upr·howlt 80 per cent. 01' 10 
twtDty·/our aUDU .:. per doua. wblcb· 
ever Ia blahrr. 

(.) Jup 80 per oent. or twelve 10 ... 
aUD.. per dosea, 
wblchner "blah", =.. 

(J) Plate-

(i) Over 8i !noheI. 80 per ost. or Ilxte 10 
In diameter. anDaI PfIl dozen, I per 

wblchncr Ia Maher. 1 _t. 
(m Not over 8. 80 per eMIt. or teD 10 

meh81 1u d!a. aaDaI per dOllm, per • ••• 
meter. wblchover I, Waher. I eeat. 

23. AfterItemNo. 197, the following itemihaD 
be inserted, namely :-

.. 107J. I LtiJI PDIllLl • . 80 per _t. or ODe I 10 I ... e I auu per dOlen, per 
wblcbeverII hlabcr. Oimt. 

24. In Item No. 202, after the word .. g1ua ., 
the words" , earthenware or porctllain " maD be 
inJerted. 

25. AfterItem No. 209, the following item ahaJl 
be inserted, namely :-

.. IOOA. { P ...... IOLII "n Imf./80 per CCIIt. 8B.oUlJ18 and IItt ..... 
for umbrellal/ pam· 
1018 aDd IDJWIad ... 

./10 I 0=. 
.. 

t6. After Item No. 210 tlit: following item ahaU 
be inserted, namely :-

• .. IIlOA /' T1UB of earthenware 80 per cat,' or two /10 I and poroelalD. I Unol per Iquare per 
••• ¥ 

fool. which..... .... 
hlPer. . 

27. In Item No. 212, the words .. inoludiD§ 
parasc,la and sunshades" and fittings therefor 
shall be omitted and a.fter the words and flgmee 
., 30 per cent. to in the third column the worda 
I' or eight annas each, whichever is higheI-" 
shall be added. 

28. In Item No. 22lS, for the figure 41 lJ ,. in the 
fourth column the figure" 6 to shall be substituted, 

29. After Item No. 236. the following item ehaIl 
be inserted, namely :-

,. IleAl OU7 IaOJI/ M.....". , 10 .,.. ~. or 10 ''' ... 'PInI. I BAl. u.per~ II'; 
I whlohrier - • I 1IIPr. 

80. In Item No. 238, the word. .. hosiery" a.nd 
I, piece-goods It .baD be omitted. 

, 



81. Aftt"r Item No. 2311, the following items IbaU 
be inserted, namely: - . 

•• IIU 

IIIB 

WOOLU. Rom· .Ad ."Y aDd wool· ~ 
leD Imltte4 
apparel. that Ie 
to "'1'. all bOil· 
ery aDd Itlllttel1 
appar..t COD' 
tal DID. DOt Ion 
thaD 15 per 
ceDt. of wool 
b1 welaht. 

86 per _to 
ar e~bteeD 
aDDU per lb •• 
whichever II 
blaher. 

II j}f1f _to 
or elib\llllD 
aD..... lIer 
III.. wblobever 
II blaber. 

i5 
per 

IMIDt. 

115 
per 

cent. 

16 
0:. 

32. In Item No. 24.2, in the fourth cohun!l. 
to the words and figured .. 35 per cent." the worda 
and figure~ "or Rs. 20 per owt., whiohever is 
higher " "hall be added. 
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